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The motion was negatived.

(TWENTY.
FIRST AMENDMENT) BILL' 1967
(To amend the Eighth Sehedule)

SHRI M. P. BHARGAVA (Uttar
Pradesh): Mr. Chairman, may I sug-
gest that the next item be now taken
up because it is a Constitution
(Amendment) Bill which was already
passed by this House but which lapsed
because the Lok Sabha was dissolved
and go it has come bhack. If you think,

we might take it up now.

MR. CHAIRMAN: Of course, I will
take it up now bcecause it is the
immediate thing afterwardgs and we
still have the time. If we can finish
it now, we can take up the discussion
on The Untold Story in the afternoon
and give it a little more time.

SHRI ABID ALI (Maharashtra):
Sir, we were informed that this divi-
sion will take place at one o'clock
and the other will be in the afterncon.

MR, CHAIRMAN: Who informed
you?
SHRI ABID ALI: Not officially,

but unofficially that was what was
eirculated.
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MR. CHAIRMAN: I do not know. It is
on the agenda and 1 think it can be taken
up. The Home Minister.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN): 1
beg to move:

"That the Bill further to amend the
Constitution of India be taken into
consideration."

The Constitution (Amendment) Bill for
the inclusion of Sindhi in the Eigntn
Schedule was first introduced in the
Rajya Sabha in the month of November,
1966. It was considered and passed by
the House on 9th December. The Bill
remained pending in the Third Lok
Sabha, but it lapsed because of the
dissolution of the third Lok Sabha on 3rd
March, 1967. It is because of this this Bill
has had to be again brought forward for
the consideration of this hon. House. As a
matter of fact, for commending this Bill
for the acceptance of this hon. House no
long speech is necessary and I am not
going to make a long speech. We know
that nearly a million Sindhi people, who
are residents of India, speak Sindhi
language. It is a very well-developed
language and a rich Indian language with
a considerable cultural heritage. There is
no special area in which this language is
spoken as such, but before the partition of
India in the State of Sind this language
was a regional language. The Sindhi-
sp'aking  people, real'y speaking,
sacrificed their identity of State for the
sake of the freedom of India. Because of
the patriotic contribution of these peoDle
and the cultural heritage of Sindhi
language, it is our duty to accept it as our
own language and accept it as one of the
national languages. This Bill seeks to
achieve that and I commend it for the
unanimous acceptance of this hon.
House, without much of a discussion.

The question was proposed.

SHRI BHUPESH GUPTA (West

Bengal):  Sir,

SHRI P. N. SAPRU (Uttar Pradesh):
I would like to say one
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worn. 1 was tne nrst to suggest that
Sindhi should be one of our languages . .

HON. MEMBERS: We are grateful to
you.

MR. CHAIRMAN: Mr. Bhupesh
Gupta is in possession of the House.

SHRI BHUPESH GUPTA (spoke in
Bengali

*[Mr. Chairman, I am very happy
today to support this Constitution
(Amendment) Bill, which include*
Sindhi as one of our national languages
in the FEighth Schedule of our
Constitution. The whole country will
support this measure. Sindhi has been
one of our national languages and jpt the
makers of the Constitution did not
include it in this Schedule. I am not
going into the reasons for this, but it was
a most unfortunate thing. I do not wish to
go into the past and I would like the
House to look forward. It is, however,
not enough to include Sindhi as a
national language in our Constitution.
We must give it every assistance at all
levels, more especially in view of the fact
that in the past years we had shown
neglect to this language. I hope that the
Central Government and all the State
Governments will do everything neces-
sary in their power to encourage and
promote this language in its own sphere.

The Sindhi people find mention in our
National Anthem. Poet Tagore always
preached for unity in diversity and unity
in diversity cannot be brought about
without showing all due respect to the
mother-tongues of the people. The genius
of the nation and its people can never
flower in full measure un'ess they are in a
position to express themselves in all
spheres of life in their own mother-
tongues. In India we have got many

*[]JEnglish translation of the hon.
Member's speech.
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enriching our civilization and culture and
every language has made a great
contribution in the making of what we
are today. In this respect India is like a
garden where a variety of flowers
blossom and we hope that now that
Sindhi language has been at last placed in
the proper p'ace in our Constitution, we
shall nurse it like a gardener who nurses
flowers in his garden.

In this connection I would also
emphasise the need for allowing speeches
in Parliament and other Legislatures to be
made in the different national languages.
That one knows a foreign language,
namely, English, should not debar him
from making speeches in his mother-
tongue. When we speak to each other in
our own mother-tongue we express
ourselves better and what is more, we
strengthen and develop a certain
emotional bond which strengthens and
promotes and serves national integration.
I am proud of being a Bengalee and of my
mother-tongue. But I have equal respect
for all our national languages. Bengalee
can fulfil its role as a language only in the
context of the larger unity of the country
and by associating with other languages.
In this connection mutual respect and
mutual assistance are very essential.

After the general elections repre-
sentatives of workers, peasants and
others have come to our Parliament and
other Legislatures, who do not know
how to speak except in their own
mother-tongues. Hence all necessary
arrangements should immediately be
made so that they do not suffer on that
account and to see that they get equal
opportunity of speaking in their own
mother-tongues and to be understood
when they speak in their mother-tongues.

Once again [ fully support this
measure and welcome the Sindhi

place in our Constitution],

1 PM.

MR. CHAIRMAN: Is it the wish of the
House that we should adjourn or that we
should go on with this?

SHRI M. N. KAUL (Nominated): We
should continue.

MR. CHAIRMAN: Normally 1 would
adjourn the House and have it afterwards
if you agree. I am in your hands.

SHRI LOKANATH MISRA (Orissa):
We can adjourn.

MR. CHAIRMAN: I am asking for the
opinion of the House.

AT TAATIEAN (T AZ9) © WIaT
F1 q4Td 987 WEW 4919 g | gatan
q=d! 43¢ ¥ qgd g1 4 difew )

sit waafa - g a1 g e

S TAATCEY . WY W A4
F3 41 7 %L, yfFA A9 & "warer 97
qe &% agq grr wifey, Fify ewe
ar @aw ¢ f& swa &) g auar
qTar & w9t 97 e s 9dt
ST G

st gwfa & &1 oF anET QW
Fg T F | T 9T agW al gri 0§
78 78 %z @ g fF ¥ vzwd 5%
A T | & g vy @ g o
eTAd % o, ae ¥ fogdfaw
g q¥ fewwow sTdt @
SHRI A. P. CHATTERJEE (West

Bengal): Sir, [ would like to say . . .

MR. CHAIRMAN: When I
speaking, you please sit down.

SHRI A. P. CHATTERIJEE: You are
asking for opinion. If I stand up to say
something, is it wrong?

am
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MR. CHAIRMAN: Please let me explain.
Do not be angry. It seems to me that
Members would like to make long speeches. |
thought that Mr. Bhupesh Gupta could speak
briefly in his own language, but he made a
long speech, and a wonderful speech, which
we all liked.

AN HON. MEMBER: Because we did not
understand.

MR. CHAIRMAN: Therefore, I have a
feeling that other Members also would want
to make long speeches. If that is so, I would
adjourn the House. If you can make your
speeches brief and finish the thing, I am
ready to continue. I would like to have the
consensus.

SHRI A. P. CHATTERJEE: We feel that
this is a point on which many of us would
like to make some statement. If that is so—
and then again at 3.30 discussion on Gen.
Kaul's book is coming up—it is better we sit
through the Iunch hour.

SOME HON. MEMBERS: No, no.

MR. CHAIRMAN: I adjourn the House.
The House meets at 2.30 again.

The House then adjourned for
lunch at five minutes past one of
the clock.

The House reassembled after lunch at half-
past two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

SHRI DAHYABHAI V. PATEL (Gujarat):
Madam, may I point out that there is no
Minister in the House .

THE DEPUTY CHAIRMAN: I am
looking round.

SHRI DAHYABHAI V. PATEL.: ., . with
such a crowd of Ministers?
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THE DEPUTY CHAIRMAN: This is a
great discourtesy to the House that no one on
the Treasury Benches is present, either
Minister of the Cabinet rank or Minister of
any other rank. Therefore, I want to adjourn
the House till 2.45 p.m.

The House then adjourned at
thirty-three minutes past two of the
clock till forty-five minutes past
two of the clock.

The House reassembled at forty-five
minutes past two of the clock, THE DEPUTY
CHAIRMAN in the Chair.

SHRI Y. B. CHAVAN: Madam, I am sorry
that I was late by a couple of minutes and I
apologise to the House that the House had to
be adjourned because of this.

ot fawag R namEst Sidfar
(wezr w3w) : IgwwmalE  wEREA,
T A g AW F AT FH
FEA A AW TEHAT TGN | AT T I
a9 ag T g9 F1 wfgdew qam
T F, AT ATT A gEAr wedy 1 &
AEM TR O AW F HAIGH FH &
far frasa fear oo f& o oew &
ey w @@ |

qi AT WA (IFT qqW) ¢
TAT HAY FAAT SO0 T A F fad

THE DEPUTY CHAIRMAN: Anyway, the
Home Minister has apologised for what has
happened. But 1 want to draw his attention
that this has been happening not once but
repeatedly and therefore I think they should
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treat this House with greater respect, due
courtesy, propriety and dignity and such
things should not happen; especially
when Cabinet rank Ministers have to be
here, they can send theip junior
Ministers. That is what I want to say.
And I accept that Mr. Chavan was 'ate by
just a minute or BO and he has
apologised for it. So, we go on with our
business.

ot fagegare vy Arefyan:
T 0T AT g, SAer gar
FAT F7 T 457 4T T § AT FAW
TR ATZT @33 FT )

THE DEPUTY CHAIRMAN: Mr.
Mulka Govinda Reddy. Please be very
brief.

SHRI MULKA GOVINDA REDDY
(Mysore): Madam Deputy Chairman, I
support the Constitution (Twenty-first
Amendment) Bill, 1967.

AN HON. MEMBER: I,, Canarese.

THE DEPUTY CHAIRMAN: You
cannot force him, please.

SHRI MULKA GOVINDA REDDY:
(Spoke in Kannada).

e[Madam Deputy Chairman, 1 have
great pleasure in supporting the Con-
stitution (Twenty-first Amendment) Bill,
1967 which seeks to include Sindhi as
one of the national languages in the
Eighth Schedule. This should have been
done long back.

Even though there is no region or State
where the Sindhi language is

*[] English translation of the hon.
Member's speech.
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spoken, the Sindhi-speaking people are
found in a 1 the States. The iin-guistic
States are not treating the linguistic
minorities in their States properly.
Adequate facilites for the development of
the minority languages in the States and
facilities for the linguistic minorities
should be provided.

Facilities for providing simu'tane ous
translations of all the language* should
be provided in the Rajya Sabha.
Meanwhile, reporters in  different
languages -should be appointed to take
down the speechea made by Members in
their different regional languages.

Since the 'lame-duck' session of the
Lok Sabha was cancelled, this Bill has
been brought before us again.

I whole heartedly support this Con-
stitution  (Twenty-first ~Amendment)
Bill.]

THE DEPUTY CHAIRMAN: Mr.
Lokanath Misra.

SHRI LOKANATH MIRSA. Madam
Deputy Chairman . . .

SOME HON. MEMBERS: Oriya.

SHRI LOKANATH MISRA: (Spofce
in Oriya) for the benefit of hon. Members
of the House, I would translate it into
English because it is only one sentence. |
said that I am wholehearted 'y supporting
this Bill.

THE DEPUTY CHAIRMAN: I wish
everyone to be as brief as Mr. Lokanath
Misra.

Ht AT wE™  (IWT WIW) ¢
% wz g g O 99 g7 ey # AW
QYT FOAT AT FZ W@ ¢ 49 &7 g
Ty qAY A ot W wOE § sane
Z

gemamfa : & gv §
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St fmwmR wnEEs
axfrr:  gymanfy wgwman, W@
a7 wmemar g f& dfEw
% fody &t w7 wiorst F @19 ST
ST @ § | wgl 6% epd #r gfaat
&, za% Faeft & o9% amgedn) a& @1
s o e wfgArge” oY gw oma g,
va¥ qary W fag a1 38 2, &l
il o fdt @27 g€ i ate weewa
&1 | g Fevawrag e frar s
W& | AT a9 AT §9 0 &1
1 & P Fadt wrar 1 gant afiqar &
ai® frr foar smar =gy o« & qaa
Ffew awdgT s § |

g g gard Faor foall, ot i e,
Al g afan g wfz & wwdr T
qF WAt § &1, Sast £ s wrqor
fa, & a7t agT ag7 and g wix
g7 &97 1 fraey w€m fr wfea &
A6 ATI T H{AR FTH F1 =q70q7
FOT | G94TE |

THE DEPUTY CHAIRMAN: Kumari
*Shanta Vasisht. Please be very brief.

KUMARI SHANTA VASISHT
(Delhi): Madam Deputy Chairman, 1
extend my welcome to this amendment
to the Constitution to bring Sindhi

AN HON. MEMBER: Why not in
Urdu?

KUMARI SHANTA VASISHT: .. . in
line with the other languages in India,
and this is a step that should have been
taken even much earlier. But I am very
glad that this has oome now. I think
some soecial consideration shou'd also be
given to Urdu.

In this connection, I may also remind
the Government that they had at one time
almost considered very seriously to
promise that the assurance
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given by Pandit Nehru to the people of the
South would be honoured and it would be
given some sort of a statutory status. And
I think when this has been considered that
could also be given some attention and
those assurances given to the people of
the South should be honoured by the
Government. This negligence on the part
of the Government of India has cost them
very heavily in the recent general
e'ections. And I think when the people do
not have a sense of security that they
would be either dominated by the Hindi-
speaking people or by the people of the
North or that certain things would be
imposed upon them, they are bound to
react in a certain manner, which is not
really something that brings credit to the
Government. Therefore I think that those
assurances also should be carried out bv
the Government as early as possible,
without any delay, because that is a very
serious matter and it affects the people,
the integrity of the country very much.

I extend my welcome again to this Bill.
I would again emohasise this point about
our assurances to the people of the
South—I feel it is very important—and
of nuttin? them in ¢ statutory form as
Panditji had said.

Thank you.

SHRI KOTA PUNNAIAH (Andhra
Pradesh): (Spoke in Telugu).

* [Madam Deputy Chairman, I am
extremely happy to support this par-
ticular amendment of the Constitution
which provides the Sindhi language an
equal footing along with the other
languages of India. Sindhi is a rich
language which has contributed to the
enhanced prestige of this great country
which has its traditiona' cultural
background in the world. Everybody
loves his monther-tongue as he loves and
resoects his mother a"d motherland. We
have alreadv taken a decision to improve
the regional languages

+fl English translation of the hon.
Member's speech.
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and run the administration too in the . regional
languages in the different States and we can
very well understand the latest trends about
the improvement of the regional languages. It
is good that the Government has taken the
decision to include the Sindhi language in the
Eighth Schedule. I appreciate their stand and

support the amendment
. wholeheartedly.
; Thank you.]
SHRI G. P. SOMASUNDARAM

(Madras): (Spoke in Tamil):

* [Madam Deputy Chairman, I am eglad
for the opportunity given to me to speak in
TJaniil over the Constitution (Amendment)
Bill giving equal rights to Sindhi along with
other 14 languages. English must be a
common language to all. The downfall of
Congress in Tamilnad is due to *he
introduction of Hindi as a compulsory
language in Tamilnad.]

SHRI ABID ALI: Madam Deputy
Chairman, I am also happy and glad that the
Government have agreed to the proposal put
forward by our good colleague, Shri
Jairamdas Daulatram, and this Constitution
(Amendment) Bill has come. It has the
support of every section of the House, I am
also glad that some hon'ble Members have
chosen to speak in their mother-tongue here.
I hope they will stick to it always.

* Madam, each language is for toe purpose of
understanding each other and not for the
purpose of not understanding or
misunderstanding. Anyway, it is their
choice, their right and they have exercised it.
I cannot say anything more than that.
Somebody suggested that Mr. Chavan
should speak in Marathi. But Mr. Chavan i
does not believe in stunts. He is a straight
forward person and an intelligent man and I
hope that his being in the Ministry -wVI be
helpful in fulfilling the purpose of the
Amending Bill.

*[] English translation of the hori.<
Member's speech.
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Languages, as have been adopted in
the Constitution, have some purpose, not
only for the purpose of being mentioned
there as my sister here has just
mentioned with regard to the suggestion
that she has made. I fully support her
and submit to the Home Minister that
the purpose for which these languages
have been mentioned in the
Constitution, we should be more serious
to ensure that it is fulfilled and does not
remain merely io< the Constitution.
With this request I conclude my
observation because the-time is very
much limited

st Y Tam  (7rereaTa) V-
gamfa wagEar, wdr w1 faer ®)
ST F T TEa79 AT 2, IHET
¥ g3 F | FTE AT AGH
T g7 | gg fAaEq weAr wgan
E f& Y ge17 37 asEaEr w7 W
AT FT )

[T RGIATT AATT ¥ (IH7 40 ) -
q+a faga® &7 g2q & g w7 an-
I F7A T H Wiwr TF @aA F WA HIA-
Ara Foa =1 s o7 91 A5 aifae
78 g1 wew fwat &1 fag@ aey
WA AT ¥ TH wET w1 fad
ur7 guTEl wrAfas argar- waEy fadvit
ATaT wasr A woy A1 afgarr faa,
o fau & sawr q9€ a0 £ 0 99
wwE 7 WS w1 (2T gaa & fan A
fz &, 5% T9 927 W T 49 47 UF
T<7 & afeyfez g€ fF g31? 2o 4t o=y
FT AT EY TH AW T WIRA AT A4y
Al AFAT 2 | AeAd H g O
TR Faw s d fF gme w w
sAar #1 ey 2, e aaar % (Ao
MEA T BT AT gw a@i 43 70 &,
4 SAAT T WG FT FANT AFT F70 W7
THOATAT & NANT FITE, AT LIN AN
araT {1 T4t & ) e wEA 47 ag faw
wareF 29 Zem, TH AW &7 sAa ¥
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far 1 & mgr wmg @t oar fF
EHTE ATy S A T AT &, 7 HOAT
A AT i Y 4, afsa w3
gqaea vq E, foad wee s gasr 51 4
- WT F, FEW WAAT FT NTRFIAT H
gz fwmar | waar faReit mae &
ZFIT FHT 2, faeft wra wdst w7 o
T EE
39 AW K gHT NIOTETT ST A
fauin fear | sev7 W& $iv9 ag
oy fF ¥or § wdrew 4w ¥ WA TH
3T ® AT A B 41T TH IO AT
FAAT T AwAIEw w4 & U mEa w1
| FIN A TIW AT wAGT AT AT )
gl ®4a A€l #ESAT F AR
BEAT |
et w17 2o %1 39 wrNWT |
2, fw=%r agy a1 siqew 2
Fg #=d 7 (awed arEr 34
aeral @ & F, fwww aifeen
aga v & | mama A 91 f
arz AR R GAT0 T W
ax ag gr | T4 fedas ¥ avnoew
faeef &1 1 =A% 3 €, TaF fav
W HIAATT g WAL AT A SeE1E A
& 1 Afaar # 97 fafwa qram 21 g8
g T Tw wIA I AR W
amaea; WIe #Y ¥ 91 arfE A §1
FAET FT A9 Aq wyAT FA (A
WY &, IAF g4 B w4 Wiy
F grrvg 7 51 A% wd) a5 waw
W # 9z TTEN
3 pm.
fgedt Qe wAT W (AT
oY spafow wrar § fasz w2 F
# faaza o7 wgar Z & gwaas
wiEfnd AT 7 99T 7 9§
WA WWEd § AT ZW o3Eal
Frav A7 574 - fow g7 qwe
F A, ATA @ AN A6 A7 A
FY wrad T e qEd, FeA T AAT
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A AT AW A WA w1 owmEa g
M G, THE ® AR AT @A R
AIZA FH T AHA | T AW ZAE
fafaer wram s 2w g7 @0, agi
A AT WA A T At AT
F7 A7 4ZT AENE AT & | gAY
T TH ATT K FARTT FIAT FRAIT A7
T ZH SHE FHTT IO AT gHIT A
# THT WA %1 337 3, fewwr 2w
a9 A 1AG WY dyd, 91 gEr 51
# AT g et m zardt oy
AT FAT |

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, The time is very limited
and I cannot call every one to speak.
Mr. Rajnarain, please be very brief.

w Uw  ATOAW mrAqiEn, f
off ATy | A1 7 Az
fadas s7ar =[gar wws  gra fE
4 aw 1 faedt wf97 aug o7
o AET T, TEET GIO AT FHH AT
a7 T wifgy AT afz § sy widl
& wET gl, AT gaw w9 (g w7 aen
arfam )

¥ wiw 97 & "l g, 9@A
#1 awfeea g, 48 Tar wwan g fd mw
EW W ¥ AEg ¥ 42 30 2 1 Ta¥
T4 FAT FEY Far 4v fE e @t wur
#az § AT 4 45 gu # w@fw wE
AAAT FT 1 AAAAT F1aT 97 | AT
a7 W 93T &, ag uA feq @ safs &
Fa=1 W1 qF @1 F, atwa 71 YT @2
CIERIECEEUR L CRGIE AR Gl
HFIZTE | T HT FHTL IO AT A E
RA WHAIE B, Wa A Fga1 agan g fa
AT IHNE Fq IE AW AT A
TR A OGT AT T AW F HLAT
framas 2= T e & % 95 gt g
#t Zardt wraT N0, aE AT guA W
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[} wrErATe]
wra%y 4 fa@r §—,;ar varer w=ay
ARECECIE AR E RIS (8 YA b
wr: FAT AT )

st mivaaxr gt (fagre) - T e
qa wgrs awr @ g ?
ot Twatoaw ;35 2F ) ag

AIEHTaW WA -2 fFar F7Er 91 |
wzZr AT garz f330 7 s A7 faar
gre AT &1 FIATT {F qreqraw wr
3 T oAgy A amr =few o s=m
aeare {477 a€ <40 31 @7 §, wA-
qITH TI1T I57 FT TIA FT gAY 7%
F7AT 31 T WIAT T GHATE, AR
A3 1§ Ww WY FEAT  ATEAT §
(Time bell rings)

Fraamta : giv &8 5 &, wy
&1 fa @A faa &, 90 WwHT AT |t
garea Frar wifgT |

) TwAraan o & 9w g
g fax g o0 B FEArE g A
gAT A g f@ s afay, 6 2w
WA AT AT YT AT A AW g9
WIENATT AT N F AT FTR
FfAT | Bx SIRT AT AT 0
gl AF BT TEA @ | gH ATAY
;;'.-'[m‘r: i gr draar sif T 1w,
1956 .

graarfa ;56 @1 ava BifEw,
qrx 1 @1g FfTT |

oY TrRATTAN A3 UF 9E )
& dreg Avrfa T3 =9 1956
¥ w ¥ fe a1 FTAOTAIS A0
# a7 wr wigwre g e
g fadm 1At § 31 A TAH
& 97 &, 7 wArar a1 e @ AW
T IF WAAT ATIC T AT 3A T |00
AT T8 w4l 1T, a7 a% a3 W
§ gardr Wy AT w9 w4 97 qfa-
fezg agf @@ Ui feh @it @
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afgT &1 § | K7 w1 & grq o1 5=
w1 fagw &, vawr & w@wa e
Z1

DR. B. N. ANTANI (Gujarat): ShaM 1
entertain the House with Kutchy?

HON. MEMBERS: Yes.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Madam, I congra-
tulate the Home Ministry and the Home
Minister in particular for having included
this language of Sindhi in the Eighth
Schedule as it has bee, don* earlier. As
some of my friends have said to-day
about Urdu also, I would like to add

AN HON. MEMBER; It is a'ready
there.

SHRIMATI YASHODA REDDY: Not
about the Schedule. Shri Raj-narain said
that it is not being accepted in U.P. I
hope it is done because coming from
Andhra Pradesh, I will say that we
Telugu people had given Urdu the first
place as an equal language and I am glad
that U.P. fol'owed it later.

Before I sit down I would say that I am
very happy that every language is being
used "o doubt as it should be used and
encouraged but Parliament is not a place
where one could sit and talk together. We
are here to discuse important prob"ems
and we have to give more serious
thought. Certainly I do agree that
everybody has a right to express in his
mother tongue but this is not a place
where we are to sit and enjoy each
speaking in the different languages and
the other person not knowing what is
happening. We have got many other
problems. Even if we introduce
simultaneous translations, this should not
become a joke of the day. I am talking
with all seriousness and Just because it
ha* been a'lowed. of course It has to he
allowed—and every Indton language—
and everybody has e ritfht to eoeak to
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the mother tongue but there is a time for
us to use the languages. Of course Hindi
and English have been accepted. Hindi
has not yet become the national language
and that is why we want English. If there
is one language today in which the whole
country can communicate with one
another, from Kashmir to Cape Comorin,
it is the Eng ish language. It is because uf
English, not that I love English more. The
other languages have their own literature
but to-day if India is India, if India is one,
if I am able to talk with others, it is
because of that language. Let us not hate
that language before you develop some
other 'anguage. Of course I am prepared
to talk in my own language but how
many of "Ou are going to understand my
p-obi°m? Please let us not decry any
other language. Language has a place, of
course the other languages also. Hereafter
at 'east I hope till all of us try to
understand all the other languages, let us
confin® as far as possible to Hindi and E-
'g'ish. I thank you very much for giving
me this opportunity.

SHRI JAIRAMDAS DAULATRAM
(Nominated): I will not take up any time
of the House to-day because I have
already spoken on this subject last
December and 1 wi'l not repeat what 1
said then. I will only say that I must
thank the Government, the Prime
Minister, the former Home Minister, the
present Home Minister, the Congress
Party and all the Opposition Parties for
the support they have given to this Bill. I
resist the temptation of speaking in my
own language on this occasion but to
make friends understand the kinship of
the Sindhi language with their 'anguage. 1
will give just one or two illustrations. In
Bengali we say:"t *reAT *TTATP1" He is
a good man. In Sindhi we say: "$ TTT"
*THt STT) 1"

THE DEPUTY CHAIRMAN: Are
you referring to Mr. Gupta?
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SHRI JAIRAMDAS DAULTRAM:
Yes.‘ In Marathi we
. o - I
say é] m[H i‘ﬂ’ ma rr
T« 1" Heisagood man. In Sindhi
we *ay: "r inig "t %n\"

“TRT W
In Marathi we say,

In Sindhi we say: “gfget s

In Marathi W2 say, “qreft mrr”
Bring water. In Sindhi also we say the

i 2
mame words-. 0 #7146 not want

to take up more time of the House as we
have little time left for the voting. The
kinship of the Sindhi language is not
known to many. In due time they will
come to know. I heartily support the Bill
and thank you all again for your support.

w5t oo ArenIF : wFEAT, qH
waghgid T mams e el s
Jqat 9 g7 faw 71, tg fadaw &
@€3 ®T & | T@ GWT Taq SATAT g
F1 AAEGFAT AZ0 | T 4T AT 67
gaTd of@re ¥ w1 @1 g, a1 Tl
T 9T gl T AUAT WAT HITATEY
¥ 9 FT gast @ feam 9|
ggraM g andmmesw § fo
ag faedY wrar gwie ofwEe &1 us
QT T FT HGAT 77 K< AT T0F
gt @

THE DEPUTY CHAIRMAN: Under
article 368 of the Constitution, the
motion will have to be adopted by a
majority of the total membership of the
House and by a majority of not less than
two-third of the Members of the House
present and voting. The question ia:

That the Bill further to amend the
Constitution of India b* take* Into
consideration.
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(The House divided)

Ayes : 136
Noes : Nil
AYES—136

Abdul Samad, Shri A, K. A.
Abdul Shakoor, Moulana
Abid Ali, Shri,

Abraham, Shri P,

Ammanna Raja, Shrimati C,
Anandan, Shri T, V.,

Annapurna Devi Thimmareddy, Shri-
mati.,
Antani, Dr, B, N.

Arora, Shri Arjun.

~ Atwal, Shri Surjit Singh.
Baghel, Shri K. C.

+ Bhargava, Shri M_ P.
Bhatt, shri Nand Kishore,
Chagla, Shri M, C.
Chaman Lall, Diwan,
Chandra Shekhar, Shri.
Chatterjee, Shri A, P.
Chatterji, Shri J. C,
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia_ Shri P,
Chinai, Shri Babubhai M,
Chordia, Shri V. M.
Das, Shri Banka Behary
Dass, Shri Mahabir.
Desai, Shri Suresh J.
Devaki Gopidas, Shrimati,
Dharam Prakash, Dr,
Dharia, Shri M. M.
Diwakar, Shri R. R.
Doogar, Shri R, S,
Ghosh, Shri Niren.
Gilbert, shri A. C.

" Gujral, Shri I K,
CGupta, Shri Bhupesh.
Hathi, Shri Jaisukhlal.
Iver, Shri N. Ramakrishna.
Jagat Narain,, Shri,

Jairamdas Daulatram, Shri.
Kakati, Shri R, N.
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Khan, Shri Akbar Ali.
Khaitan, Shri R. P,

Koya, Shri Palat Kunbhi,

Krishan Kant, Shri.

Kulkarni, Shri B. T.

Kurre, Shri Dayaldas,

Lalitha (Rajagopalan), Shrimati,

Mahammeq Haneef, Shri,

Mallik, Shri D. C.

Mallikarjunudu, Shri K_ P,

Mangladevi Talwar, Dr. (Mrs,)

Mani, Shri A. D.

Maniben Vallabhbhai Patel Kumar

Mariswamy, Shri S, S.

Mary Naidu, Miss,

Mehta, Shri Om.

Mishra, Shri L. N,

Mishra, S. N,

Misra, Shri Lokanath,

Misra, Shri M.

Mitra, Shri P. C.

Mohammad, Chaudhary A,

Momin, Shri G. H. Valimochmed.

Mookerjee, Shri Debabrata.

Muhammad Ishaque, Shri.

Neki Ram, Shri,

Pande, Shri C. D.

Pande, Shri T.

Panjhazari, Sardar Raghbir Singn.

Parthasarathy, Shri R, T,

Patel Shri Dahyabhai V.

Pathak, Shri G. S,

Patil, Shri G. R,

Patil, shri P, S.

Patra, Shri N.

Pattanayak, Shri B. C,

Phulrenu Guha, Dr. Shrimati.

Pillai, Shri J. Sivashanmugam,

Punnainh, Shri Kota,

Purkayastha, Shri M,

Pushpaben Janardanrai Mehta, Sh
mati.

Puttappa, Shri Patil,

Ramau!, Shri Shiva Nand.

Ray, Shri Ramprasarna,
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Ray shri 8. P.

Reddy, Shri K. V., Raghunatha.
Reddy, Dr, M. Channa,

Reddy, Shri M. Govinda.
Reddy, Shri Mulka Govinda,
Feddy Shri Y. Adinarayana.
Authnaswamy, Shri M,

Sahai, Shri Ram.

Salig Ram_ Dr,

Sapru, Shri P. N.

Sarla Bhadauria, Shrimati.
Seeta Yudhvir, Shrimati,

Shah, Shri M., C.

Shakuntala Paranjpye, Shrimats,
Shanta Vasisht, Kumari,
Shervani, Shri M, R.

Shukla, Shri M. P,

Shyam Kumari Khan, Shrimati.

Siddhantalankar, Prof. Satyavrata,

Siddhu, Dr, M, M. S.

Singh, Dr. Anup.

Singh, Shri Dalpat,

Singh, Shri Devi,

Singh Dr, Gopal.

Singh, Shri Jogendra,

Singh, Shri Santokh,

Singh, Raja Shankar Pratap.
Sinha, Shri Awadheshwayr Prasad
Sinha, Shri B. K, P.

Sinha, Shri Ganga Sharan.
Sinha, Shri R. B.

Sinha Shri Rajendra Pratap.
Sukhdev Prasad, Shri.
Sundararm, Shri K.

Sur, Shri M. M,

Swamy, Shri N. R. M.

Syed Makmud, Dr.

Tankha, Pandit S, S. N.
Tapase, Shri G, D.

Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H. V.,

Untoo, Shri Gulam Nabj,
‘Usha Barthakur, Shrimati.
‘Vaishampayen, Shri S. K.
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Varma, Shri B, B.

Varma, Shri Niranjan,
Venkateswara Rao, Shri N,
Vero, Shri M.

Vidyawati Chaturvedi, Shriman,
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shriman,
Zaidi, Col. B. H,
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NOES—N#l

The motion 1wag adopted by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting.

THE DEPUTY CHAIRMAN: I shall
now take up clause-by-clause con-
sideration.

The question is:

“That clause 2, stand part of the
Bill”.

(The House divided)
Ayes—134

Noes—Nil
AYES—134

Abdul Samad, Shri A. K, A.
Abdul Shakoor, Moulana,
Abid Ali, Shri.

Abraham, Shri P.

Amanna Raja, Shrimati C.
Anandan, Shri T. V

Annapurna Devi
Shrimati.
Antani, Dr, B. N,
Arora, Shri Arjun,
Atwal, Shri Surjit Singh.
Baghel, Shri K. C.
Bhargava, Shri M. P.
Bhatt, Shri Nand Kishore.
Chagala, Shri M. C.
Chaman Lall, Diwan.
Chandra Shekhar, Shri.
Chatterjee, Shri A, P,
Chatterji, Shri J. C.
Chavda, Shri K. 8.

Thimmareddy,
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Chengalvaroyan ,Shri T.
Chetia, Shri P.

Chinai, Shri Babubhai M.
Chordia, Shri V, M.,

Das, Shri Banka Behary.
Dass, Shri Mahabir.

Desai, Shri Suresh J,
Devaki Gopidas, Shrimati.
Dharam Prakash, Dr,
Dharia, Shri M. M.
Diwakar, Shri R, R.
Doogar, Shri R, S,

Gadgil, Dr. D. R,

Ghosh, Shri Niren
Gilbert, Shri A, C.

Gujral, Shri 1. K.

Gupta, Shri Bhupesh.
Hathi, Shri Jaisukhlal,
Iyer, Shri N. Ramakrishna,
Jagay Narain, Shri,
Jairamdas Daulatram, Shri.
Kakati, Shri R, N,

Khan, Shri Akbar Ali,
Khaitan, Shri R, P.

Koya, Shri Palat Kunhi.
Krishan Kant, Shri.
Kulkarni, Shri B. T.
Kurre, Shri Dayaldas,
Lalitha (Rajagopalan), Shrimati.
Mahammed Haneef, Shri
Mallik, Shri D. C,
Mallikarjunudu, Shri K. P,
Mangladevi Talwar, Dr. (Mrs.)
Mani, Shri A, D.

Maniben Vallabhbhai Patel, Kumari
Mariswamy, Shri S. S,
Mary Naidu, Miss,

Mehta, Shri Om.

Mishra, Shri L, N.

Mishra, Shri S. N.

Misra, Shri Lokanath.
Misra, Shri M,

Mitra, shri P. C,
Mohammuad, Chaudhary A.
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Momin, Shri G. H. Valimohmed.
Mookerjee, Shri Debabrata,
Muhammad Ishaque, Shri.

Nelki Ram, Shri.

Pande, Shri C, D,

Pande, Shri T,

Panjhazari, Saradar Raghbir Singh,
Parthasarathy, Shri R. T.

Patel, Shri Dahyabhaj V.
Pathak, Shri G. S.

Patil, Shri G. R.

Patil, Shri P. S,

Patra, Shri N,

Pattanayak, Shri B. C,

Phulrenu Guha, Dr, Shrimati,
Pillai, Shri J. Sivashanniugam,
Punnaiah, Shri Kota.
Purkayastha, Shri M,

Pushpaben Janardanraj Mehta,
Shrimati.

Puttappa, Shri Patil,
Ramaul, Shri Shivg Nand.
Ray, Shri Ramprasanna,
Ray, Shri S. P.

Reddy, Shri K, V, Raghunaiha,
Reddy, Dr. M, Channa.
Reddy, Shri M. Govinda,
Reddy, Shri Mulky Govinda.
Ruthnaswamy, Shri M.
Sahai, Shri Ram.

Salig Ram, Dr,

Sapru, Shri P, N.

Seeta Yudhvir, Shrimati.
Shah, Shri M C.

Shakuntala Paranjpye, Shrimat.
Shanta Vasisht, Kumarl
Shervani, Shri M. R.

Shukla, Shri M. P,

Shyam Kumari Khan, Shrimati
Siddhu, Dr. M. M. S,

Singh, Ds. Anap,

Singh, Shri Dalpat.
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“Bingh, Shri Devi, B (The House divided)

Singh, Dr. Gopal. Ayes 136

Singh, Shri Jogendra. e Noes : Nil

Singh, Shri Santokh AYFES-—138 h

Singh, Raja Shankar Pratap.
Sinha, Shri Awadheshwar Prasad.
Sinha, Shri B. K. P.

Sinha, Shri Ganga Sharan,
Sinha, Shri R 8.

Sinha, Shri Rajendra Pratap,
Sukhdev Prasad, Shri,
Sundaram, Shri K,

Sur, Shri M, M.

Swarny, Shri N. R, M.

Syed Mahmud, Dr.

Tankha, Pandt 5. S. N.
Tapase, Shri G, D.

Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H, V.

Untoo, Shri Gulam Nabi,
Usha Barthakur, Shrimati
Vaishampayen, Shri S, K
Varma, Shri B. B,

Varma, Shri C. L,

Varma, Shri Niranjan,
Venkateswara Rao, Shri N,
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati,
Yajee, Shri Sheel Bhadra,
Yashoda Reddy, Shrimati
Zaidi, Col. B, H.

NOES—Nil

The motion was adopted by a majo-
rity of the total membership of the

House and by a majority of not less -

than two-thirdg of the Members pre-
gent and poting.

Clause 2 was added to the Bill

THE DEPUTY CHAIRMAN: The
question is:

“That clause 1, the Enacting For-
mula and the Titile stand part of
the Bill.*

! Baghel, Shri K. C.

Abdul Samad, Shri A. K. A,

Abdul Shakoor, Moulana,

Abid Ali, Shri

Abraham, Shri P, -
Ammanna Raja, Shrimati C,

Anandan, Shri T. V.

Annapurna Devi Thimmareddy, Shri-
madti.

Antani, Dr. B. N.
Arora, Shri Arjun,
Atwal, Shri Surjit Singh.

Bhargava, Shri M, P.

Bhatt, Shri Nang Kishore

Chagla, Shri M. C. e il
Chaman Lall, Diwan. .
Chandra Shekhar, Shri. - -« - ;-

i Chatterjee, Shri A. P.
+ Chatterji, Shri J. C

Chavda, Shri K, S.
Chengalvaroyan, Shri T.
Cheita, Shri P.

Chinai, Shri Babubhai M.
Chordia, Shri V. M.

Das, Shri Banka Behary,
Dass, Shri Mahabir.

Desai, Shri Suresh J.
Devaki Gopidas, Shrimati
Dharam Prakash, Dr. |
Dharia Shri M, ML
Diwakar, Shri R R,
Doogar, Shri R. 8,

Gadgil, Dr. D. R.

Ghosh, Shri Niren. )
Gilbert, Shri A. C. e
Gujral, Shri I. K,

Gupta, Shri Bhupesh,
Hathi, Shri Jaisukhlal,
Iyer, Shri N. Ramakrishna,
Jagat Narain, Shri,
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Jairamdas Daulatram, Shri.
Kakati, Shri R. N.

Khan, Shri Akbar Ali

Khaitan, Shri R. P.

Koya, Shri Palat Kunhi,
Krishan Kant, Shri,

Kulkarni, Shri B. T,

Kurre, Shri Dayaldas.

Lalitha (Rajagopalan), Shrimati.
Mahammed Haneef, Shri.
Malik, Shri D, C.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar Dr. (Mra)
Mani, Shri A, D,

Maniben Vallabhahai Patel, Kum ir1.

Mariswamy, Shri S. 8.
Mary Naidu, Miss.

Mehta, Shri Om.

Mishra, Shri L. N.

Mishra, Shri 8. N,

Misra, Shri Lokanath,
Misra, Shri M.

Mitra, Shri P. C.
Mohammad, Claudhary A.
Momin, Shri G. H, Valimohmed,
Mookerjee, Shri Debabrata.
Muhammad Ishaque, Shri,
Neki Ram, Shri.

Pande, Shri C. D.

Pande, Shri T.

Panjhazari, Sardar Raghbir Singnh.

Parthasarathy, Shri R. T.
Patel, Shri Dahyabhai V.,
Pathak, Shri G. S.

Patil, Shri G, R.

Patil, Shri P. S.

Patra, Shri N.

Pattanayak, Shri B, C.
Phulrenu Guha, Dr. Shrimati,
Pillai, Shri J. Sivashanmugam,
Punnaiah, Shri Kota.
Purkayastha, Shri M,

‘Pushpaben
Shrimati,

Janardanrai

Mehta,
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Puttappa, Shri Patil.
Ramaul, Shri Shiva Nand.
Ray, Shri Ramprasanna,
Ray, Shri S, P.

Reddy, Shri K. V. Raghunatha.,
Reddy, Dr. M_ Channa.
Reddy, Shri M. Govinda,
Reddy, Shri Mulka Govinda.
Ruthnaswamy, Shri M.
Sahai, Shri Ram.

Salig Ram, Dr.

Sapru, Shri P. N.

| Sarla Bhadauria, Shrimati.

1

Seeta Yudhvir, Shrimati.

Shah, Shri M. C.

Shakuntala Paranjpye, Shrimati
Shanta Vasisht, Kumari
Shervani, Shri M, R,

Shukla Shri M. P,

Shyam Kumari Khan, Shrimati.
Siddhantalankar, Prof, Satyavrata.
Siddhu, Dr, M, M. S.

Singh, Dr, Anup.

Singh, Shri Dalpat.

Singh, Shri Devi.

Singh, Dr. Gopal.

Singh, Shri Jogendra.

Singh, Shri Santokh.

Singh, Raja Shankar Pratap.
Sinha, Shri Awadheshwar Prasad.
Sinha, Shri B, K. P,

Sinha, Shri Ganga Sharan.
Sinha, Shri R. B.

Sinha, Shri Rajendra Pratap.
Sukhdev Prasad, Shri.

Sundaram, Shri K.
Sur, Shri M. M,

Swamy, Shri N, R. M.

Syed Mahmud, Dr.

Tankha, Pandt S. 8. N.

Tapase, Shri G. D.

Tiwary, Pt. Bhawaniprasad

Tripathi, Shri H. V.

Untoo, Shri Gulam Nabi,
Amendment) Bill, 1967
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Usha Barthakur, Shrimati

1

Vaishampayen, Shri S. K.
Varma, Shri B. B.

Varma, Shri Niranjan.
Venkateswara Rao, Shri N.
Vero, Shri M.

Vidyawati Ohaturvedi, Shrimati
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimati.
Zaidi, CoL B. H.

NOES—Nil

The moton was adopted by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.

Clause 1, the Enacting Formula !
and the Title were added to the Bill. ,

SHRI Y. B. CHAVAN: Imove:

"That the Bill be passed."
The question was proposed.

SHRI BANKA BEHARY
(Orissa): (Spoke in Oriya).

DAS

* [Madam Deputy Chairman, I am extremely
happy to support the Constitution Amendment
Bill which gives | the Sindhi language" Its
proper place. But in this connection I want to
warn the Hindi-speaking people that though we
all have accepted the three-language
formula, yet actually they have j not accepted
it wholeheartedly in practice. ~Whereas
non-Hindi-speaking people are learning three
languages, Hindi-speaking people have
accepted only two languages, that is, English
and Hindi.  As long as the  Hindi-speaking
people do not accept one of the languages of
the non-Hindi-speaking areas, they will be
doing a, injustice to others. I hope in the
interest of unity, the Hindi-speaking  people

*[]English translation of the hon. Member's
speech in Oriya. 282 RS—S5.

[ 4 APR. 1967 ]
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will accept this suggestion without
further delay.]
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THE DEPUTY CHAIRMAN:
question is:

"That the BUI be passed." (The

The

House divided) Ayes : 135
Noes : Nil

AYES—135 Abdul
Samad, Shri A. K. A. Abdul Shakoor,
Moulana AbV. Ali, Shri. Abraham, Shri
P. Ammanna Raja, Shrimati C. Anandan,
Shri T. V.
Annapurna Devi Thimmareddy,
Shrimati.
Antani, Dr. B. N.
Arora, Shri Arjun
Atwal, Shri Surjjt Singh
Baghel, Shri K. C.
Bhargava, Shri M. P.
Bhatt, Shri Nand Kishore.
Chagla, Shri M. C.
Chaman Lall, Diwan.
Chandra Shekhar, Shri.
Chatterjee, Shri A. P.
Chetterji, Shri J. C.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.
Chinai, Shri Babubhai M.

Chordia, Shri V. M. Das, Shri
Banka Behary

Dass, Shri Mahabir.
Desai, Shri Suresh J.
Devaki Gopidas, Shrimati.
Dharam Prakash, Dr.
Dharia, Shri M. M.
Diwakar, Shri R. R.
Doogar, Shri R. S.
Gadgil, Dr. D. R.

Gilbert, Shri A. C.
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Gujral, Shri I, K.
Gupta, Shri Bhupesh,
Hathi, Shri Jaisukhlal. .
Iyer, S8hri N. Ramakrishna, g
Jagat Narain, Shri.
Jairamdas Daulatram, Shri.
Kakati, Shri R. N,

Khan, Shri Akbar Ali

Khaitan, Shri R. P,

Koya, Shri Palat Kunhi,
Krishan Kant, Shri.

Kulkarani, Shri B. T.

Eurre, Shri Dayaldas. .
Lalitha (Rajgopalan), Shrimati

Mahammed Haneef, Shri
Mallik, Shri D. C, .
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr, (Mrs.)
Mani, Shri A. D.

Maniben Vallabhbhai Patel,
Mariswamy, Shri 8. 8.
Mary Naidu, Miss,

Mehta, Shri Om. - -
Mishra, Shri L. N, - .
Mishra, Shri S. N. = . - |
Misra, Shri Lokanath. * . -- .
Misra, Shri M. '
Mitra, Shri P, C,

Mohammad, Chaudhary A, ~
Momin, Shri G. H. Valimohmed,
Mookerjee, Shri Debabrata,
Muhammad Ishague, Shri.

Neki Ram, Shri.

Pande, Shri C. D.

Pande, Shri T.

Panjhazari, Sardar Raghbir Singh
Parthasarthy, Shri R. T.

Patel, Shri Dahyabhaj V.
Pathak, Shri G. S.

Patil, Shri G. R, == .=,
FPatil, Shri P. §.

Patra, Shri N.

Kumari.
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Pattanayak, Shri B. C.
Phulrenu Guha, Dr. Sh¥imati.
Pillai, Shri J. Sivashanmugam.
Punnaiah, Shri Kota. h
Purkayastha, Shri M. :

Pushpaben Janardanrai Mehta, Shri-
mati,

. Puttappa, Shri Patil

Ramaul, Shri Shiva Nand

: Ray, Shri Ramprasanna,

Ray, Shri 8. P.

Reddy, Shri K. V. Raghunatha,
Reddy, Dr. M. Channa,

Reddy Shri M. Govinda.
Reddy, Shri Mulka Govinda.

Ruthnarswamy, Shri M.

Sahai, Shri Ram

Salig Ram, Dr.

Sapru, Shri P. N.

Sarla Bhadauria, Shrimati.
Seeta Yudhvir, Shrimati.

Shah, Shri M, C.

Shakuntala Paranjpye, Shrimati.
Shanta Vasisht, Kwmari
Shervani, Shri M. R.

Shukla, Shri M. P.

Shyam Kumari Khan, Shrimati.
Siddhantalankar, Prof. Satyavrata
Siddhu, Dr, M. M. S.

Singh, Dr. Anup.

Singh, Shri Dalpat.

Singh, Shri Devi

Singh, Dr. Gopal.

Singh, Shri Jogendra,

Singh, Shri Santokh.

Singh, Raja Shankar Pratap.
Sinha, Shri Awadheshwar Prasad.

{ Sinha, Shri B. K. P.

Sinha, Shri Gangs Sharan.
Sinha, Shri R. B.

Sinha, Shri Rajendra Pratap.
Sukhdev Prasad, Shri.
Sundaram, Shri K.

Sur, Shri M. M,
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Swamy, Shri N. R. M.
Syed Mahmud, Dr.
Thankha, Pandit S. S. N.
Tapase, Shri G. D.
Tiwary, Pt. Bhawaniprasad.
Tripathi, Shri H. V.
Untoo, Shri Gulam Nabi
Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
Varma, Shri B. B.
Varma, Shri Niranjan.
Venkateswara Rao. Shri N.
Vero, Shri M.
Vidyawati Chatruviedi, Shrimati
Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimati.
Zaidi, Col. B. H.

NOES— Nil

The motion was adopted by a majority of
the total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.

SHORT DURATION DISCUSSION
Re "THE UNTOLD STORY"™

THE DEPUTY CHAIRMAN: I think this
august House can, when it wants, work with
great speed and efficiency. We are now going
on to the next item on the Order Paper—"The
Untold Story."

SHRI BHUPESH GUPTA (West Bengal):
The other part of the story will now be told.

THE DEPUTY CHAIRMAN: I have quite
a number of names. I hope with the same
speed and efficiency, we shall unravel "The
Untold Story." The first speaker will get 15
minutes and the rest, 10 minutes each.

SHRI M. P. BHARGAVA (Uttai Pradesh):
Madam Deputy Chairman, I rise to raise a
discussion on the dis-
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quieting disclosures contained in the book
"The Untold Story" by Lt. General B. M. Kaul
in relation to the NE-FA operations of 1962
and the Government's stand thereon. I shall
invite the attention of the hon. Members to the
first sentence in the book which isays,
"Destiny is not always kind." I beg to
disagree with the first sentence in the book
because I will show in my subsequent speech
that destiny was extra-kind to this general,
Mr. Kaul. He says "Many great statesmen,
soldiers and sanits have been its victims and
their worth ridiculed" Again I beg to disagree.
It is not his worth which is being ridiculed by
the country. He has assumed to himself the
right to ridicule our late lamented Prime
Minister, Pandit Jawaharlal Nehru, who was
loved by the entire country. He has tried to
malign our Deputy Prime Minister, Shri
Morarji Desai, and he has tried to malign the
ex-Defence Minister Shri Krishna Menon.
And he is that person who enjoyed the favours
of these people fo, a great length of time, and
there could

j be no further act of ingratitude than the
reference made to these people distinguished
people, in his book. Then he goes on to say.

"Though 1 have no pretensions to
greatness, I have also been through a
similar experience."

Here again I have to differ. He has assumed to
himself the greatness and i has acted in a role as
if he is the supreme man and he has been ap-
pointed to judge the acts of all and sundry,
whether tHey were national leaders, or they
were his seniors in the army, or his juniors in
the army. That is the role he has given unto
himself in this book which is named "The
Untold Story", and here I would say that what
he has said is only a portion of the story, and I
am sure, one day, the real version of the untold
story will also come before this country. Then
another of his sentences is:



